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CENTRAL ADMINISTR/ TIVE TRIBUNAL,

A o \BAD TENCH: -HYDERABAD
o / HYDERABED EI\.C :
' C.Z;_.b:o.'l“az. cr 97
DATE CT DECTSICN:_29-30e97
'Ra jasekhar ) _____PRTITICNER(S)
k.S.R, Anjaneyulu __ _RDVOQCATE FCR THE
: x PETITICNER(S)
VERSUS
cpMG, AP Circle, , .
Hydersbad and 2 ethers REST CIDERT (S)
K. Bheskar Rae - __ADVOCRTE FOR THE

; _ ‘ - RESEONDENT (S)

i
.

THE HOW'SLE SRI H. RAJENDRA PRASAD, MEMBER (ADMN.)
THE HON'BLE spt B,S, JAT PARAMESHWAR, MEMBER (JUDL.)

1. Whether-Répprters of 1qcél papers may_be
- allowed to see the judgement?

2. To be referred to the Keporter or not?

. 3. Whether their Lordshipé wish to see the
fair ~epy of the judgement?

4. Whether the judgement xx¥» .is to be
circulated to the other Beqches?

JUDGEMENT DELIVERED BY HCN'BLE SRI H. RAJENGRA PRASAD, m4a) Q
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

0A.1432/97
Between

.Rajasekhar

and

AT HYDERABAD

DATED : 29~10=97

" ‘" s Applicant

i.~ch1ef Pest Master Genéral
Andhra Pradesh:Pestal Circle |

Hyderabad"

2. Supdt. of Pest Offices
Kurneel Bostal Divisien

.Kurnool

3. Asstt, -Supdt. Pest Offices

Adeni Pestal Sub Divisien
Adeni, Kurneel Dist. .

Ceunsel fer the applicant - t K.S.R. Anjaneyulu .
: . ; Advocate
Counsel fer the respondents t K. Bhaskar Rao
: cGsCc -
: COram

s - Respendents

‘| HON. .MR. H. RAJENDRA PRASAD, MEMBER(ADMN )9’

HQN. MR, .B.s JAIL pmmsawm. MEMBER (JUDL )Jb-
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OA.1432/97 ORDER Dt.29-10-97
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Oral erder (per Hen. Mf. H. Rajendra Prasad, Member(Admn.jga;

Heard Mr. D. Subramanyam fer Mr. K.S.R. Anjaneyulu en
behalf ef the applicant and Mr. K. Bhaskar Rae fer the
respendents.

1. The applicant was appeinted EDMC/DA at Deddanakari B,O.
A/W Adeni Arts Cellege Pest Office, in the year 1995.
It is seen, as per the impugned erder .(Annexure-1), that fre
Superintendent ef Pest Offices, Kurneel, feund certain "
‘administrative irfegularities in the selectien ef the
applicdgiin and preposed te set aside the same. A netice was
served o; the applicant previding him an opportuni;yéo shcw‘
cause as te why the prepesed actien sheuld net be initiated
against him. (Annexure-I). _ '
2. A reply has been submitted by the applicant te the said
netice en 21-191997 (&nnexure-5). Ne further develepment has
taken place. _
3. ~The OA is dispesed g%,with the fellowing direction :
,/rThe reply submitted by the applicant be examined by the
Assistant Superintendent ef Pest Offices, Respendent-3 on
merits. If he censiders it necessary, he is net precluded
frem referring the same te Respendent-2, i.e. Superintendent
of Post Offices. A suitable decisien shall be taken in the
matter by the cempetent autherity en the basis ef the reply
submitted by the applicant, as well as ef the cententiens J
raised in this OA (fer this purpese a cepy eof this OA shall
be sent te beth respondents aleng with this erder). 1In case

the decisioen arrived at happens te ge adverse to the service
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intérests of the applicant, the same shallgnot Operate'

for a peried ef feur weeks frem the date ef its issue. If

any-dgcision has élne;dyﬂbeen taken and cemmunicated before-

teday, the same restrictien would apply te it and the appli-

cant shall net be relieved of his duties er his services

physicaily terminated before feur wéeks elapse after the

date of issué:;f shch erder. -The applicant has thke liberty
_ to reagitate his grievance en th@s@er any other.groundsyl

4. . Thus the OA is dispesed ef at the admissien stpge.
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B5S7 Jai P hwar) (H. R Prasad)
,ﬂfﬂﬂ,ﬂi ai Parameshwar ajee asa

: Member (Judl.) - _ -~ s+ Memb dmn.)
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Dated : Octeber 29. .97 1 ‘Bl
Dictated In Open Ceurt l )
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